
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

&O.A. NO.1559/1995

New Delhi this the 25th day of August, 1999

HON'BLE SHRI R- K. AHOOJA, MEMBER (A)

HON'BLE SHRI SYED KHALID I OR IS NAQVI . MEMBER (J)

An i I Kumar Sa i n i .
TCM Grade I I I ,
Northern Rai lway Trunk Exchange,
Office of Divisional Rai lway Manager,
State Ent ry Road, . , x

r> 1 u ■ App I I can tNew DeIhI. • kk

(  None Present .)

-Versus-

1 . Union of India through
General Manager, Northern Rai lway,
Baroda House,

New DeIh i .

2. Divisional Rai lway Manager.
Office of Divisional Rai I way Manager.
State Entry Road,
New DeIh i .

3. Divisional Personnel Officer,
Northern Rai lway,

State Entry Road.
New DeIh i .

4. Surinder Kumar Sharma S/0 O.P. Sharma,
C/O CTI/1/Exchange,
D.R.M. Office, State Entry Road,
New Delhi . • • • Respondents

(  None Present )

O R D E R (ORAL)

Shri R. K. Ahooja. AM :

None has appeared on either side though the O.A.

was cal led out twice. Since it is an oId case pending

since 1995, we propose to dispose of it on the basis

of material avai lable on record.

(JV
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2. The -app I i cant is a Telecom Ma i n t iajj>erf Grade

•  1 1 (hereinafter referred to as TCM Gr. !(,) and is

el igible for promotion to the post of TCM Gr. l in the

pay scale of Rs.1320-2040. His grievance is that the

respondents vide their memorandum dated 8.8.1995.

Annexure-1 I I . cal led a number of officials holding the

post of TCM Gr. l I for a trade test with a view to

consider them for promotion to the post of TCM Gr. l .

He submits that a number of persons junior to him had

been cal led for this trade test ignoring his claim.

He, therefore, has made a prayer that the aforesaid

memorandum of the Northern Rai lways dated 8.8.1995 be

quashed and the name of the appl icant be also directed

to be included in the said l ist of candidates before

holding the trade test for promotion to TCM Gr. l .

-  3- On the basis of an interim order dated

24.8.1995, the respondents were directed to al low the

appl icant also to take the trade test .

4. In the counter, the respondents have stated

that the appl icant was initia I Iy appointed in the

Al lahabad Division and he was transferred to the Delhi

Division at his own request after accepting bottom

seniori ty vide Ietter dated 24.1 ; 1984. The appl icant

has not mentioned the name of any of his juniors who

have been cal led for the trade test. As regards one

Shri S.K. Sharma in respect of whom the appl icant has

stated in his O.A. that he is junior to him, the

respondents have stated that the appl icant as wel l as

Shri S.K. Sharma had been working in the Al lahabad
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Division and they had both come at the skme/t ime on

transfer to Delhi Division at their own request

accepting bottom seniori ty. In view of this position,

the inter se seniori ty between the appl icant and Shri

S.K. Sharma has to be determined in terms of their

inter se seniority in the Al lahabad Division.

According to the respondents a reference has

accordingly been made by the Delhi Division to the

Al lahabad Division and final decision regarding their

inter se seniori ty would be taken on receipt of the

requisite information from the Al lahabad Division.

5. The respondents have further stated that the

appl icant has since been considered and promoted as

TCM Gr. l vide notice dated 13.5.1996, Annexure R-2.

We notice that the persons who had been cal led for

trade test vide the impugned notice dated 8.8.1995.

e.g., Ram Avtar, Hukam Chand, Rameshwar Pd. etc. had

also been informed of their sel.ection and posting vide

the same notice dated 13.5.1996. The name of the

appl icant appears at si . no.48 in the said notice.

The main rel ief sought for by the appl icant that he

should be trade tested for considerat ion for promotion

to TCM Gr. l having been granted by the respondents

themselves, the appl ication has become infructuous.

c)v-

6. Although the appl icant has mentioned

regarding the dispute in regard to his inter se

seniority with Shri S. K. Sharma, no specific rel ief

in that regard has been sought in ■ the appl ication.

The respondents have stated that this question would
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be resolved on obtaining the requisi te iriT^mation

from the Al lahabad Division. We ̂ therefore,, do not

consider it necessary to make any further observation

in this reaard.

^  the resu It. as the rel ief sought for by

the appl icant has already been granted by the

respondents themselves, this O.A. becomes infructuous

and it is dismissed as such. No costs.

/as,/

(  R .^^,j,K<^Ahoo ja ,)
tember (A)

(  Syed Kha I i d Idris Naqv.i )
Member (J)


